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ON 31-12-1980 AND NOTIrICATION UNDER 
DELHI SALss TAX ACT, 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRY 
MAGANBHAI BAROT): I beg to lay 
on the Table: 

(1) A copy of the Amendme·;t 
(Hindi and English versions) to 
Regulation 8 of the Reserve Bank 
of India Employees' Provident Fund 
Regulations, 1935, under sub-sec-
tion (4) of section 58 of the Re;;erve 
Banik of India Act, 1934. [Placed 
in Library. See No. r .. T-2410/8!] 

(2) A COPy of the Report (Hindi 
and English versions) on the work-
ing of the Deposit Insurance and' 
Credit Guarantee Corporation for 
the year ended the 31st December, 
1980, under sub-section (2) of sec-
tion 32 of the Deposit Insurance and 
Credit Guarantee Corporation Act,' 
1961. [Placed in Library. See No. 
LT-2411181]. 

(3) A copy of N otifica tion No. F. 
4(34) 180-Fin.(G) (Hindi and Eng-
lish versions) published in Delhi' 
Gazette dated the 13th J ~ , 1981 
containing corrigendum to notifica-
tion of even number dated the 4th' 
December, 1980, under section 72 of 
the Delhi Sales Tax Act, 1975. 
[Placed in Library. See No. LT-
2412./81]. 

12.08 hrs. 

PUBLIC ACCOUNT.5 COMMITTEE 

FORtIEtH :REPORT 

SHR.I CHANDRAJIT Y AD'AV 
(Azamgarh): I beg to present the 
Fortieth Report (Hindi and English 
version) of the Public Accounts 
Committee on Purchases and Stores 
relating to the Ministry of Railways 
(Railway Board). 

12.08 hrs. 

COMMITI'EE ON PUBLIC UNDER-
TAKINGS 

ErCHTEENTH REPORT AND M:onrrES 

SHRIMATI GEETA MUKHERJEE 
(Banskura): I beg to present the 
Eighteenth Report (Hindi and Eng-
lish versions) of the Committee on 
Public Undertakings on Khetri Cop-
per Complex of Hindustan Coppel 
Limited and Minutes of the sittings 
of the Committee relating thereto. 

12.09 hI'S. 

COMMITTEE ON WELFARE OF 
SCHEDULED CASTES AND 
SCHEDULED TRIBES 

NINTH AND TENTH REPORTS 

, 

SHRI R. R. BHOLE (Bombay 
Scuth Centrall): I beg to present the 
following Reports (Hindi and English 
versions) of the Committee on the 
welfare of Scheduled Castes and 
Scheduled Tribes:-

(i) Ninth Report on the Ministry 
of Shipping and Transport-Reser-
vation!; fcr, and employm2nt of, 
Scheduled Castes and Scheduled 
'Tribes in the Hindustan Shipyard 
Limited. 

(ii) Tenth Report on the Minis-
~y of Home Aifairs-Socio-econo-
mic ·conditions of Scheduled Castes 
and Scheduled Tribes in Goa, 
Daman and Diu. 

12.10 hrs. 

RE. CALLING ATTENTION ON 
PAYMENT OF BONUS TO 

LIC EMPLOYEES 

MR. DEPUTY-SPEAKER: Before 
I take up the Calling attention, I have 
to make some obs.ervations. 

When Calling Attention regarding 
payment of. bonus to the employees 
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of Lite Insurance Corporation inclu-
ded in the names of 4 Members in the 
List of Business for 23rd April, 1981 
was taken up, Shir Bapusaheb Paru-
lekar raised a point of order that no-
tices ot Calling A ttention received 
upto the time of holding the ballot 
'for determining the names of 5 mem-
ber, for inclusion in the List of Busi-
ness, should be included in the ballot. 
He quoted Explanation (ii) t6' sub-
rule (2) of Rule 197 and Direction 
113B in support of his ~o e o . 

I have looked into the matter. I 
would draw the attention of Members 
to the announcements made by ~ 

Speaker on 6th December, 1977, and 
20th November, 1978 regarding the 
procedure to be followed in respect of 
Calling Attention notices. I have 
seen that this procedure was laid 
down after consultation in the Rules 
Committee, Business Advisory Com-
mittee and at the meeting of Leaders 
cf Parties and Groups. 

The interpretation of the relevant 
rulee has all along been that notices of 
Calling' Attention received upto l().OO 
hours on a day are placed before the 
Speaker C)tI. the same day for selec-
tion of a subject for Calling Atten-
tion rto ·be included in the List of 
. Business for the following day, No-
tices received after 10.00 hours are 
placed before the Speaker on the fol-
lowing day, ACf.:ordingly, all notices 
received upto 10.00 hours on a subject 
only are ballotted on the day the 
Speaker selects a subject for Calling 
Attention for the following day. 

This system has worked satisfactori-
ly all these years and We may conti-
nue with it. If, however, Members 
still desire a change to be made in 
the procedure, it is open fA them to 
giVe their suggestions witJoo support-
ing arguments for considel'.-.H'.)n o-f the 
Rules Coaa.ittee etc. 

-

12.13 hrs. 

CALLING ATTENTION TO MATrER 
OF URGENT PUBLIC IMPORT-

ANCE 

INCIDENCE O'F KALA AlI'.R IN BIHAR 

MR. -DEPUTY-SPEAKER: Now, 
go to Calling Attention. Shri Hari-
kesh Babadur, 

SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, I call the attention of 
th.e Minister of Health and Family 
Welfare to the fonowing matter ot 
urgent public importan.ce and request 
that he may make a statement there-
on: 

"The reported death of a large 
number of persons in the villages of 
Bihar due to Kala Azar and the 
action taken by the Government 
wit'l regard thereto." 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): Sir, Kala-Azar 
is a communicable disease spread by 
an insect commonly known as sand 
fly. In our country Bihar, particu-
larly Northern Bihar, is endemic for 
Kala-Azar. The districts reporting 
the majority of cases in Bihar are 
Muzzafarpur, VaishaU, Samastipur, 
Sahlsra. East Champaran, Bhagalpur, 
Monghyr, Begusarai and Purnea. 

2. The State Health Department is 
responsible for the Kala-Azar con-
trol measures. Technical advice for 
this purpose is provided by the 
National Institute of Communicable 
Disca·ses, Delhi, who haVe a small 
Research Unit at Patna. The control 
measures involve detection of the 
cases by actitve surveillance and treat. 
ment. Where the incidence is high, 
the villages are sprayed with D.D.T. 
so as to interrupt the transmis3ion of 
the disease. There are periodic 
meetings between the concerned oftl-
cials of the Bihar Government and 
thOse of National Institute of Com-
m1r1nicable Diseases, for a review of 
the control operations. 
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3. On· the basis of Press Reports 
that there were deaths in certain vil-
lages of Purnea District either due 
to starvatioll Or due to Kala-Azar, 
the Epidemiologist of the Patna Unit 
of N I.e.D., visited the affected vU-
lages of Purnea District for on-the-
spot Iverlfication. Dr. Alam has re-
ported that the affected villages are 
in the jurisdictian of Araria Primary 
Health Centre, and upto 18th of 
April, 1981, eight villages under this 
Primary Health Centre viz. Chikani, 
Bohganwar, Paktola, Rampur Kudar-
katti, Kamal Daha, Rajokhar, Bair-
gachi and Sahasmal, have been found 
to be affected. In these villages, a 
total of 444 cases have been detected 
and there have been two deaths in 
Chikani Village only. When contact-
ed the Assistant Director (Kala-
Azar) of Bihar Government confirm-
ed this figure. 

4 From the fort!going, it would 
a ~ea  that the Press Reports ascrib-
ing a large number of deaths to 
Kala-Azar are exaggerated. Neverthe-
less, the concerned state Government 
officials have been advi 3ed to adopt 
the following measures to control 
the situation:-

(i) A thorough search for Kala-
Azar cases should be conducted in 
the whole of Purnea District. 

(ii) The Araria-Sub-Division and 
the Purnea Sadar Sub-Division 
should be intensively sprayed with 
D.D.T. 

(iii) The Medical Officers-in-
charge of all the concerned P.H.Cs. 
should report on a regular weekly 
basis to the District Headquarters, 
for proper follow-up, even if there 
is 'nil' incidence. 

SHRI HARIKESH BAHADU.R: Sir, 
it is most unfortunate that whenever 
there is any epidemic thousands of 
people die in this country and these 
people al'e mostly belonging to the 
weaker sections of the society as 
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they do not ha.ve facilities to provide . 
medicines, et.:. Government is talk-
ing a lot about the weaker sec.tions and 
of providing facilities to them but, 
in fact, Government has been a total 
failure in this respect. 

Sir, in the list (.If names of distl'lcts 
which have been mentioned by the 
hone Minister in his statement I find 
that the name of Katihar district is 
not mentioned while there ha,ve been 
reports of some cases of Kalazar 
from Katihar district as well. There-
fore, this matter should be verified. 

Sir, there are various other points 
in this statement about which I have 
to say a few words, namely. spray-
ing of DDT.. I do not know whether 
doctors have examined the effect of 
DDT on the insects of Kalazar. I 
find whenever there is any epidemic 
immediately DDT is sprayed. It has 
got adverse efferts also. If there is 
no necessity of spraying DDT then 
this should be stopped. I would like 
this matter should be looked into. 

Sir, it has been stated by the hone 
Minister that only 444 cases have 
been detected but, in fact, the Mukhi-
ya of that Ivillage has told a Reporter 
that more than 5,000 people are 
affected due to Kalazar only in Kati-
har, Hazaribagh, Ki-shanganj and 
several other-districts mentioned by 
the hone Minister in his statement. 
I would like to Say that previously 
when this news appeared in the 
Press it was said that there have 
been several deaths in Bihar due to 
Kalazar and starvation. The point 
to be verified is whether there art: 
reaUy deaths due to starvation. 
Earlier there was also a news that a 
person died of staI'!Vation in Rohtas 
district and in Andhra PradeSh also 
people died of starvation. It should 
be got verified. I think that tbere 
are deaths due to starvation and 
Government has been ineffective in 
prOViding food at least to the wealter 
sections of our society. At the same 
time, I would like to say that one 
Project Executive Oflleer in Bihar, 
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Shri S. Rehman, itas informed that 
within 15 days 261 persons died. If 
an officer of the . State' Government 
says like this then this is ,a matter 
of serious concern and should be 
lOOKed into about its correctness. 
Further, that officer has also said 
that most of the victims were chil-
dren. 

Sir, if there is any epidemic of 
this kind we find the main victims 
are children. When Encephalitis 
spread in Eastern U .P. region it was 
said that more than thousand people 
died and most of them were children. 
Similarly, in this ca,se of Kalazar also 
we find that most of them are chil-
dren. 

Sir, one Mukhiya told that more 
than 5,000 people were affected and 
also said that the information was 
given to Bloc Development Officer 
but no action was taken. He did not 
arrange any medicine fOr the suffer-
ing people and did not arrange' food 
especially for the weaker sections 
about whom once Mr. Laskar said 
there was one scheme 'Health for 
All', that is, Government is going to 
pay more attention to the weaker 
sections. Sir, if Government is sin-
cere in ay ~ attention to the wea 
ker sections then this problem must 
be solved and where they are facing 
this tragedy they mu:;t be helped in 
a proper way and adequate manner. 
The GQI'lernment machinery did not 
provide any help. The Lions Club 
people helped. It was reported by 
that mukhiya of that ~ a  town 
A doctor told all these things to a 
Press Reporter and he said that sin<?e 
medicines were not available and 
doctOTS werp not available it became 
difficult to' save the lives of people,-
it was not only difficult, b ~ it waSoll' 
impossible. So, this kind of a thing 
was stated by these people. In Bihar. 
it is said that more than 2,000 posts 
of Doctors are vacant. In the hospi-
tnls doctors are not available. If 
doctors are not available, nobody is 
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going to attend to the public. There-
fOl·e. these posts mU3t be fUled up. 
I w:ould like to say one thing more. 
In Bihar also it is reported that in 
many of the district hospitals elec-
tricity is not provided far more than 
2 hours in a day. If this is: the situa-
tion then many of the problems 
cannot be solved. Many of the 
patients cannot be provided with 
proper treatment. There is one slo-
gan that the weaker section of socie-
ty will be helped, That has to be 
seen not only in this respect but in 
other respects also. But I am speci-
fically talking about the medicines 
etc. now. They are not being given 
proper treatment anywhere in the 
country, It is not the situation in 
Bihar alone. It is the situation in 
U.p. It is the situation in other parts 
of the country. Doctors are not avail-
able in the Primary Health Centres. 
Medicines are not available. There-
fore, the Government must trY to 
evolve a comprehensive policy to 
solve this problem so that our PHes 
may be provided with doctors, medi-
cines. etc. I would like to ask the 
han. Minister whether any steps are 
being taken by the Central Govern-
ment to solve this problem. May I 
know whether the Central Govern-
ment is sending any study team of 
doctors to look into this problem? 
May I know whether the Central 
Government is going to provide 
medicines and other aids fo the peo-
ple who are 'Suffering? May I know 
whether any vaccine is going to be 
prepared? Is there any research 
~1  is conducted to prepare any 
such vaccine to stop Or to prevent 
this particular disease? May I know 
whether any efforts Or arrange,ments 
are being made to provide medicines, 
vitamins, drugs and food for the 
weaker sections of the society who 
are suffering there? 

SHRI B. SHANKARANAND: sir, 
Kala Azar is a disease which is not 
caused by stanvation or for want at 
food. This is a disease caused by a 
protozoa known as Leishmania Dono .. 
vani. As I said, in common parlance, 
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we say 'sand-fly'. It is the vector 
which transmits the disease from man 
to man, because thi3 is a communic-
able disease. So, the starvation deaths 
have no relevance with Kala Azar. 
It is a different issue altogether. 

'11 .10 1fT 0 inn: (t(ih' )  . 
~  ~ J' , 'r..i -... t,;iT ij') ' ~  ..'~ 

~  I 

SHRI B. SHANKARANAND: Kala 
Azar can affect a man who eats the 
whole day. It has nothing to do with 
starvation. 

MR. DEPUTY -SPEAKER: It C3n 
affect even Mr. Harikesh Bahadur. 

SHRI B. SHANKARANAND: Defi-
nitely. (Interruptions) 

'MR. DEPUTY -SPEAKER: That is 
why he has brought this Calling At-
tention. 

SFIRI B. SHANKARANAND: This 
is a communicable di3ease. We halve 
to see that there is an interruption 
of such a thing being carried from one 
person to another. And that is done 
only by this method, that is, to kill 
the vector, to kill the sand-fly. That 
can only be done by DDT spraying 
and by no other method. The second 
thing which the hon. Member said 
was this, that the deaths of several 
persons who have been treated were 
due to this Kala Azar. Sir, these 
matters have been verified not only 
by our officers in the Central Health 
Ministry but also by the Officers of 
the Bihar Health Departmen't. The 
deaths are-only two. And I said that 
the Press ]Tas unnecessarily exagger-
ated the figures. 

~  Trq, flf«rt\ 4'T~ ~.· ~ ~ 

~~~  T ~",~ if,i( ~  ~' Cf:r t ? 

SHRI B. SHANKARANAND: This 
disease does not cause death within a 
short period. The patient may suffer 
for years, even 2 to 4 years. 

"'" 'a1t ft(\im: rmftn": ~.~ 
~~' · iFi \ij-ijq It 1=Rf.' iifi ;{ ~T tIT 

fet: ". ~ ' ~. f\i;ir ~ 2 ~ ~ 

MR. DEPUTY-SPEAKER: Mr. 
Paswan, this is Calling Attention. 
You may please write to the hon. 
Minister. 

SHRI B. SHANKARANAND: 1 am 
replying to the hon. Member whO 
has put the question. 

SHRI RAM VILAS PASWAN: 
Vaishali which comes under my con-
stituency has also been mentioned in 
the Statement and there 2000 people 
have died. I can challenge it. 

MR. DEPUTY -SPEAKER: He will 
furnish information on that. 

SHRI B. SHANKARANAND: He. 
can challenge anything. I a~ e no 
quarrel with him. 

MR. DEPUTY-SPEAKER: Now. he 
has to reply to Mr. Harikesh Bahadur. 

SHRI B. SHANKARANAND: As I 
~a  Sir there are deaths due to 
a~y e~ o . But now today the 
Calling Attention is with regard to 
deaths caused by Kala Azar. So I 
have to reply only to that point and 
not for the deaths which are caused 
due to other reasons. The ho.'1. Mem-
ber said that the Village Mukhya 
told him that so many houses were 
affected and many people died. Then 
he also mentioned the name of a 
project officer. They are not medi-
cal authorities who can say that 
these deaths ~.. e caused due to Kala 
Azar. They cannot say that the 
deaths are due to Kala Azar. It can 
be authoritatively said only after it 
is detected. As far as the detection 
figures are concerned. I gave the 
figUre in the main reply, that is, two 
deaths have occurred. 

Now, he spoke about the shortage 
Of medicines and doctors. As far as I 
can say. there h no 'shortage of medi· '. 
cines and there is no shortage of 
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DDT. The question ot spraying DDT 
is of course a relevant point. I will 
definitely talk to the Bihar Health 
authorities. One thing I can say is 
that the Central Health Ministry offi-
cers belonging to the National Insti-
tute of Communicable Diseases are 
having frequent dialogues, discus-
sions. etC. with the Bihar Health 
authorities and they are providing 
necessary technical ad/vice. We have 
already trained about 600 doctors in 
Bihar to treat the patients Rufferlng 
trom this kind of disea:;e. So, we 
are providing DDT, providin, traIn-
ing, technical advice and we are hav-
ing constant dialogues .with the Bihar 
authorities to deal with this problem. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Mr. Deputy-Speaker, 
Sir, the statement mentions that 
'Kala Azar' is a communicable disease 
spread by the insect known as sand 
fly and efforts are being made for 
spraying DDT to kill the:;e flies. In 
the entire statement I do not find 
how this disease is to be treated 
when a person is infected. Killing of 
sand flies by sprayin1! of DDT will 
not solve the problem, especially 
when it is a communicable disease, 
according  to him. It will be nece3-
sary to know the seriousness of this: 

ob~  because the state Her.lth 
Minister has said on the floor of this 
House that in the ye~  1978, in 6 
months, from January· to June end, 
in Bihar, 21,751 persons were detec-
ted suffering from Kala Azar and 
there were 32 death3. This was again 
repeated in the year 1979 and in 1980. 
Therefore, the Government will have 
to seriously consider as to why these 
areas are more sensitive and prone 
to Kala Azar, especially, Bihar. Now" 
in view of" the answers given by the 
Minister of state on the floor of this 
House, I expected that there would 
be s,?mething new in the Statement. 
But r do tiot find anything new. In 
19.76, it was said that this was res-
tncted to the area of Bihar. It is now 
~ ea  to all other Statelll includ-

~' your state, Mr. DeputY-Speaker, 
Sll":In the year 1978, the states 
whIch were. affeetec;.-aa---f·· find from 
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the Statement of the hon. Minister 
on record, are: West Bengal-62 in 
sixth months. The flies have come 
here also to the Capital place. 
Meghalaya-7; Uttar Pradesh-9; and 
Tamil Nadu-72. This is the position. 
Therefore, as this particular disease 
was spreading in other States, though 
it was mainly a state suBject, 
the Government of India 'decided to 
assist the state Government. This is 
what was stated in reply to the ques-
tion and I quote: 

"However, when there Was a risk 
of the disease becoming an inter-
State problem, the Central Govern-
ment prOvided assistance for its 
control." 

This was a reply given by the hon. 
Health Minister on the floor of the 
Hou'Se in 1978. I, therefore, had ex-
pected from the hon. Minister some 
more details about the assistance 
given by the Central Government to 
the State Governments. In view ot 
this, I would like to know whether 
a survey team for Kala Azar has 
been set up by the Ministry ot 
Health. I find from the records that 
a survey team was appointed to study 
thh problem in areas excluding Bihar. 
I do not understand the wisdom of 
this. In reply to an Unstarred Ques-
tion No. 418 on 13th March 1980 
Shri Laskar stated: " 

"A survey team for Kala Azar 
has been set up at National Malaria 
Eradication Programme headquar-
ters to asses, the extent of Kala 
Azar problems in States other than 
Bihar." 

y~  win find that this serious pro-
blem has been continuously there 1n 
Bihar, but the Central Government 
has appointed a team to make a sur-
vey in other areas except Bihar. I 
would like to know the reasons why 
the State of Bihar was excluded 
from the sUrvey when the disease is 
more concentrated in Bihar. 

Secondly, there is no referenee to 
this particular survey team in th. 
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statement of the han. Minister. He 
has, however, referred to some other 
institution, I would like to know 
whether this survey team has con· 
dueted a survey. If so, what is the 
result of this particular SU1"vey and 
what are the suggestions made? Have 
the suggestions been implemented 
and will the hOn. Minister place the 
report of the survey team on the 
Table of the House? 

The other question whkh again, in 
my humble submission, is an impor-
tant question, b about the steps that 
have to be taken ~ e  the infection. 
The hon. Minister again in March. 
1980 ha!=; gone on record to say that 
the World Health Organization had 
made a gift in order to meet this 
puticulor problem. The gift was of 
12.000 bottles of 100 m.l. each 
(liquid) and 20,000 ampules of 200 mg. 
each (dry powder) of Pentamidine. 
You will be surprised to know that 
these 12,000 bottles of 100 rn.1. 
(liquid) each never came to the 
country, and out of 20,000 ampUles of 
-200 mg. each, only 4000 ampules were 
received. I would like to know if the 
rel'eived quantity was diverted to 
Bihar. In this cot"\nection, I quote 
the an ~ e  to the Question that was 
f,!i,V'en by the hon. Minister on 13th 
March, 1980: 

"A total of 12000 bottles of 100 
m.l. each (liquid) and 20.000 am-
pules of 200 mg. each (dry powder) 
of Pentamidine was given by WHO 
a!; gift, out of which only 4000 
ampules of 200 mg. each of Penta· 
midin::: (drv powder) were received 
during 1978-79." 

Nothing waf:! mentioned of the 12,000 
bottles and the remaining 16,000 
a Je~. 

I would like to know whether this 
Jlift given to meet this particular 
Kala Azar diseased was received by 
the Government, and whether after 
tl,e receiut, this mediCIne was di"ltri-
buted. If this was not received from 

the WHO, has the Government taken 
any steps to get this particular gift? 

If this is the medicine which could 
meet this calamity, apart from this 
gift, has the o~e e  decided to 
import some more quantity? If the 
import is not p03sible would the 
Government think ~  indigenous 
manufacture of this particular medi-
cine? I was surprised to see this 
answer which the Hon. Minister has 
given. He has said manufacturing of 
Pentamidine is not considered neces-
sary in India. Why?· If this is the 
medicine which can treat this parti-
cular disease and when 32 people 
died while 22,000 people were affected 
and also when this disease is spread-
ing in other parts of the country, I 
do not understand the wisdom of the 
Government is not taking a decision 
to manufacture it. I would. there-
fore, through you, like to ask the 
Hon. Minister to reply to all these 
five pertinent questions which I 'have 
asked because One of the questions 
on Survey team wa::; referred to by 
my Hon. Colleague. Mr. Harikesh 
Bahadur and the Hon. Minister did 
not even touch on that particular 
matter. 

SHRI B. SHANKARANAND· Sir 
the Hon. Member in his ob3e~ a o~ 
ha::; complained, I should say. as if 
the Government of India is neglect-
ing Bihar instead of controlling Kala 
Azar. I can inform the House that 
the National Institute of Communi-
cabl(> Diseases, which is at Delhi, is 
exclusively looking to the problems 
of Kala Azar in Bihar. So, it is not 
that we are neglectinr, but on the 
other hand We are taking more care 
of Bihar in order to deal with this 
problem 'Of Kala Azar. He has said 
that he ~ worried about the survey. 
Sir, the Survey was done. Survey 
teams were sent. And it was done in 
1979 and 1980 also, wherever this has 
cropped up and attention of the Gov-
ernment of India is drawn by' the 
Bihar authorities. It is only due to 
the o~  of ~ SurtV'ey team that we 
have come to know that these are the 
areas, p"rticularly in Northern Bihar, 
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that this Kala Azar has caUSed a dark 'I"'ft ~  ~ ~ ~~ if ~~ 41-
shadow. Sir, during the course of era- ;n:rr'6 Re tr'ififir.:e ~  ~. "', 
'dication of malaria in the country, we ~~. 

·had a very big programme of DDT fil'&r< ~' · ~ ·,"ro(° ti, ~ trt: SllT'i 
spray. Wherever we took up this m1 WT ~  t, ~" iti ~ ~~ ~ 
spraying, along.J1Idth the mosquitoes, \iff' ~~ ~--  ~.~ ~ ~· ~~ ~1 1' T 
these sand flies also died. The popula- .~ - ~' 
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tion of vector which carries the disease 
was also reduced. 

While dealing with this problem, 
the main strategy for the interruption 
of transmission of disease had two 
aspects in view. One was to reduce 
the vector population, to redu.ce the 
sandflies whiCh carry the disease, and 
the other was Chemotherapy treat-
ment of the patients. From both these 
angles this disease is tackled. This is 
the reason why in spite of such a 
large number of patients suffering 
from this disease, till mid-April, 1981 
on1y two deaths had been reported. 
The hon. Member should be ~a e  

that we ha:ve taken all necessary care 
to prevent the spread of this disease 
and to treat the patients. 

SHRI BAPUSAHEB PARULEKAR: 

What about Pentamidine gifted 

WHO? 

by 

SHRI B. SHANKARANAND: Sir, 

the necessary information is not with 

me noW. But I will take into con-

sideration his suggestions. 
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SHRI B. SHANKARANAND; The 
hon. Member has not asked any new 
question in this case, except that he haa 
repeated dlines, and has demanded 
that the Centre should send its team 
inu:tediately. to deal with the prob-
lem. Of course, he has said that Kati-
har district has not been mentioned. 
Certainly, I will look into the matter, 
as the problem exists in Katihar. It 
will be immediately looked into by 
the authorities concerned, and we 
will take necessary steps to look into 
the problem. 

(OlfCI'flTii) '1'Ttf tie-Ofr lTo T~ '9.~ I 

SHRI D. P. YADAV: You should 
give special assistanCe to the State of 
Bihar out or the Plan funds. 

~ a-T "  ::;rrq '1ct;T ~. ~ 1 ~ 

SHRI B. SHANKARANAND: Re-
garding the supply of electricity and 
other things, it is not the job of the 
Health Ministry to supply electricity 
to the Bihar Government. Regard-
ing conditions in the district hospitab, 
it is really a question that we should 
look into. We will do whatever is 
possible, and whatever is necessa.ry. 
We will talk to the Bihar Government 
on this matter. 
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SHRI B. SHANlCARANAND: Sir, 
the hon. member has said that the 
information that I have supplied to 
the House. is incorrect which is not 
correct at all-the· information that I 
have received from the Bihar Govern-
ment. The information which I have 
JJE!ceived from the Bihar Government 
officials and which is corroborated by 
my own officials in the NICD. that 
information I have gfven to the Hotlse. 
Why should I supress the 'fact<;? I 
am not going to gain anything. On 
the other hand, if there are facts, 
they should be given to the o ~,e  

and I shuld take the help and coope-
ration from all f:ections of the ,c,ociety, 
because it is only with the involve-
ment of the society that I can deal 
with the spread of this disease. not 
without their cooperation. So, there 
is no question of suppressing any 
fact. (Interruptions) Nobody is inte .. 
rested in suppressing the facts in this 
case. Then there .. a com.plaJnt re-
garding the stock of medicine. I havt! 
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~e o a~ o  that the Bihar Gov-
ernment had informed us that they 
have enough stock of medicine. They 
,have. enough stocks. 

SHRI '~ VILAS 
Pentamidine? 

PASWAN: 

SHRl. B. SHANKARANAND: 'rhey 
have enough stocks in their hand£. 
About the effectiveness of D.D.T., 
certain malada vectors have develop-
ed resistence so tar as D.D.T. is con-
cerned, but today the question is not 
regarding malada. It is regarding 
Kala Azar and we have been taking 
effective steps by way of a .:.:onstant 
dialogue and discussion with the Bihar 
Government to provide the necessary 
assistance, a ~ and technical ad-
vice and supply of D. D. T. to the 
State. Under these circumstanres. we ~ 

have taken all the steps that are' 
necessary in order to control the dis-
ease. 

MR. DEPUTY-SPEAKER: Shri 
Zainul Basher. 
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SHRI B. SliANKARANAND: What 
the hon, member has asked, I have 
ah'eady supplied the necessary in-
formation. Regarding Katihar, I have 
already said that We will look into 
the matter. But he wants me to 
take steps regarding all the ea ~  

besides Kala Azar also. 

SHRI J AINUL BASHER: Yes; you 
are the Health Minister. 

13.00 hrs. 

SHRI, B. SHANKARANAND: The 

han. Member should know that kala_ 
azar is not the only cause for death 
but there are many other causes also. 
But at the moment, 1 am concerned 
with Kala Azar only. 

Regarding the information and dis. 
crepency in the information s'upplied 
by the press and other officers, I have 
already replied to the main question. 
T can only say that there ~, a-unit of 
the National Institute of Coaubuni-
cable DiSeases in a~ -itsell Dr..·-
Ahlin who is an epidemioloai8t 01 the 
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Patna Unit, visited all theSe areas. 
Be is an authority on this and he can 
tell which death 'has occurred due to 
Kala Azar. On his report which has 
been corroborated by the Bihar autho-
rities'. .. (Interruptions) . 

I do not know whether to depend 
on the press report regarding this 
thing.. It needs investigation. But 
the Health authorities have found out 
that the figures given by the press 
are exaggerated. 

SHRI BAPUSAHEB PARULEKAR: 
I want to know from the hon. Minis-
ter whether he will lay on the Table 
the information which he has not got 
now, regarding pentamidine drug 
gifted by WHO. 

SHRI B. SHANKARANAND: I only 
said that I will look into the matter. 
There is nO question of laying ~ on 
the Table. You have given me some 
suggestions. I will look into that. 

13.06 MS. 

STATEMENT HE: NEW INCENTIVES 
FOR PAPER AND TYRE 

INDUSTRIES 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHAR4\NJIT CHANANAj: 
Sir, in the last few years the Paper 
Industry has become a subject of 
serious concern to Government, when 
the country faced an acute Hhortage 
of all kinds of paper and more parti-
cularly. the common varieties of 
writing and printing paper. It had 
become necessary to import writing 
and printing paper for the general 
public as well as for meeting Gov-
ernment requirements. While the 
demand for paper is continuously on 
the increase and the need fOr plan-
ned development of the industrv is 
widely acknowledged, sufficient' in-
vestment has not been forthcoming in 
the last few years. It is '[or this 
reason, Government had taken up the 
setting up of large integrated pulp 
and paper a ~ in the public sector, 
in Nagaland and Assam. It. is esti-
mated that. the demand for paper 

would reach a level of more than 15 
lak'h tonries by 1984-85 and the ca1;)i.-
city required would be -of the order 
of 20 lakh tonnes. The public sector 
projects being unplemented by . the 
Hindustan Paper Corporation, 'would 
partly meet the gap.. A number of 
small paper mills based on secondary 
raw materials and involving low in-
vestment are also being taken up by 
smaller entrepreneurs. o ~ e , 

having regard to the fact that the 
Paper Industry is capital intenEilve 
and has a long gestation period, .it is 
necessary to look ahead and plan tor 
futUre growth. Government have 
announced a package of measures to 
encourage the utilisation of bagasse 
for paper making which includeF 
complete exemption from exciSe duty 
for writing and printing paper manu-
factured with the use of bagasse to 
the extent of 75 per cent in the fur-
nish. We are also engaged in work-
ing 011,t a planned programme for 
raising industry-oriented a a o ~.  

for growing suitable species of pu]p-
able timbers. The existing paper 
mms have, by and large, been estab-
lished a number of years ago and the 
need for modernisation of·the industry 
~ being felt keen1y. Government are 
examining the problems of the indus-
try with a view to frame suitable 
policy measures to assist the industry 
in a phased programme of moderni-
sation and renovation. 

Apart from. these various steps 
which I have briefly outlined, Gov-
ernment have decided that it is neces-
sary to offer substantial incentives to 
attract investment to the industry 
It has been decided, in consultation 
with MinistrY of Finance, that writing 
and printing paper manufactured by 
new large integrated pulp and 'Paper 
mills making paper out of· bamboo 
and other wood pulp, which com-
mence or have commenced clearance 
of ,such paper""lOr the first time during 
the period from 1st April, 1979, to 31st 
March, 1984. would be granted excise 
duty concession to the extent 'If 50 
per cent of the rates of excise duty 
applicable on such paper. This con-
cession would 'be available fOr an 
.initial period of 5 years from the date 
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of'ilrst ea a ~ of such paper. The 
total amountOi concession to a paper 
,plant under this scheme would how-
ever be limited to 3() per cent of the 
initial investment made on plant and 
machinery iI?StaUed therein so that no 
unit may derive undue benefit. Thi& 
substantial concession which is in 
line with Government's policy o~ ~

moting industrial growth, will, r hope 
generate interest among' intendi.ng 
entrepreneurs to come up with new 
proposals fOr investment in the Paper 
Industry. 

I now come to Tyre Industry. In 
1976, Government had announced a 
Scheme for Excise Duty Relief for 
Tyre ,and Tube Manufacturing Indus-
try for acWeving higher levels of pro-
duction. The duty relief was given 
in the form of exemption from excise 
duty to the extent of 25 per cent Qf 
the duty leviable on clearances in 
excess of ba~e clearance with refer-
ence ,to base periods. This Scheme 
was discontinued on 14th July, 1978, 
and was replaced by a new Scheme. 
The main features of the new Scheme 
were as follows:-

(i) Tyre units were divided into 
two categories namely, thOSe estab-
lished' before 1st April, 1976. ·and 
thOse established after that date. 
For the pre-1976 unJts, excise duty 
relief at 12.5 per cent of the duty 
leviable was provided, while' lor 
the post-1976 units, the. relief was 
at 25 per, cent., 

(ii) The excise relief, was. ad-
missible upto a level of 75 pel' cent 
at the licensed capacity. Only those 
tyre units were eligible for excise 
relief whose licensed or installed 
capacity did not exceed 5 lakh tyres 
and tubes. 

The new Scheme introduced in July, 
1978, Was continued upto March, 
1980, . but was not extended during 
the year 1980-81. The whole question 
of ~  e.x¢se relief to tyre indus-
try has been reviewed. It is felt 
that It is necessary to formulate an 

(Arndt.) Bin 

excise duty relief scheme for tyre 
units as a means to neutralise the 
comparatively higher capital cost of 
the newer plants as well as to en-
courage fresh investment in this in-
dustry. Accordingly. an excise duty 
relief scheme ~' o~  tyre indu.::try 
has been formulated in consultation 
with Ministry of Finance, the salient 
features of which are that units which 
commenced or would commence' 
clearance of tyres on or after 1-4-1976 
but before 1-4-1984 would be eligible 
to the benefit of the new eXcise' duty 
relief scheme for tyres for a period 
of five years, from the date of first 
excise clearances of tyres from the 
respective units. The excise duty 
relief would be at the rate of 25 per 
cent of the duty leviab1e and would 
be admissible upto a level of 75 per 
cent of the initial licensed capacity 
during' each financial year. The 
periOd for which these units might 
have enjoyed the benefit of excise 
duty exemption under the 1976 and 
1978 schem .. :s \'v"itl, however, be taken 
into consideration in computing the 
period of five years. The total duty 
relief under this scheme including 
the relief, if any, earned under the 
earlier schemes, will be subject to a 
ceiling of 30 per cent of the initial 
. investment on plant and machinery 
installed in respective unit so that no 
tyre unit may get undue finandal 
advantage. ~ 

The statutory Excise notifications 
giving -effect to these decisions will be 
issued shortly and copies of the same 
will be placed on the Table of the 
House in due course. 

13.1. hrs. 

INCOME-TAX (AMENDMENT) 
BILL-

THE MINISTER OF FINANCE" 
(SHRI R. VENKATARAMAN): I' ,~  

to move fOr leave to introduce a .dill 
further to amend the Income-tax Act 
1961. ' 

·Published in Gaz,tte of India Extraordinary, Part II Seetion' 2, 
dated 24-4-1981. 


